
LI 

CENTRAL AOIII1NISTRATIUE TRIBUNAL 
CALCUTTA BENCH 

No.M.A.1il of 1998 
.G.A.888 of 199? 

OSta of Drdar : 1.5.1998 

Hon'ble 	.D.urkayasthaa Judicial ietrbr. 

DR.S.LCHANDAR 

Vs 

UNIW W INDIA & ORS. 
(I.c.A.R.) 

0 

.0 

For the applicant : 	.S.p.Bhattacharyya, counsci. 

For the respondents: Pre.Urna Sanya]. counsel. 

0 ft D E R 

Heard ld.cinl for both the parties Over an ap1ica.. 

tion for formal correction of the cause title where it is 
mentioned that the correct deei!flatjofl should be Secreary, 
Department or Agricu'lture Research & Education instead of 
Secretary, (linistry of Agrjcijltjjri, as mentioned in the 
cause title in the.A. 

The prayer for correction of the 	title is 5 j.lcwed. 
The cause title be corrected accordingly. 

The D.A. is admitted for hearing, Respondents ar 
directed to file reply within four weeks from today, 

(D.urkaysetha) 
)dicI1 tlisrtj 


